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Applicant(s)

Respondent(s

.n.‘v.

Adwcate for Responden't( )

FURM NO, 4
-(See Kule 42 )

CENTRAL ADNIBESIBATIVE TRIBUNAL : GUWAHATI BENCH

GUW&HHTI
- . UHUER SHEET
J/LJrﬂglnal No. QG JXO0RS
Misc.petiticn No. /
Contempt retition No. /
Review Application No /

i(g ﬂ/’ﬁaiL Q/Qtrm/

'%d\v:) cate for Applicant(

Z&zﬁz>dz;9%uihw&'a@3' .

s ouom

AZtLQZL355221~LJZ24hﬂZ égLeﬂaf

(4.5 0.

Notes of the Reqi ] 7 —
——— gistry i Date !' *  ORDER OF THE TRIBUNAL
[}
. q L]
This is annlicatiaon in form ' 13.3.20Q02 On the prayer of the learned counsel
" 1
C.F. for "is / diposited ' . . :  sted
s e for the applicant the case is again listed.
vide TP/ 3G o OTFz, 94?3/374 L
Dated jj/(pg (2002, ' 1+ for admission on 15.3.2002.
!
\0)/ 1
P Dy, ReZisb'a\ ¢ l(/( (/g Lb&\N —
'&‘ ) b. ! . Member Vice-Chairman.
O § 1
A’e\" ! t
Lfs ol b ) bh . |
M_— '15,3,02 Mrs. B.Goyal, learned counsel for the

!
?
' mb
H

19.3.02

,@pplicant prayed for some time to ob&ain
*necessary instructions on cthe matter. Prayer
is allowed. List on 19.3,2002 for admission.

édeJS
¥ emb er(/\eSLN LV:i.ce—f;h&ii rman

List on 4.4.2002 for admission as pra-

t
+ yed by learned counsel for the applicant,

‘ (/\/‘\/ ‘

t ' N . .
. Vice=Lhairman

o
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O«Ae 85 of 2002

4.4.02
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Mrs.B.Gayél learned counsel appea=
ring on behalf of the applicant states
that the applicant is not interested

to pursue the application in view of
certain developments. Mr.B.C.Pathak,
learned Addl.C+G«3+Ce has no objection.
Application i3 dismissed on withdrawal.
Liberty is given to the applicat.. to
file a fresh application if, he aggrievel

\C( QAM\Q

Member

t
R . N
P

e
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IN .TQE CENTRAL ADMINISTRATIVE THIBUNAL ,  GURGHETT

BENCH 1:: AT GUWAHATI

(A application under Section 19 of the Administra-—

tive Tribunal fct, 1985

TITLE OF THE CASE : ORIGINAL AFFLICATION mmuj?ﬁQé?OC%L/

/PR

BRI L.Appat Swami.

v AFFLICANT
~VERSUS -

UNTON OF INDIA & ORs,

. ' L JRESFONDENTS

i. Application - \ -

2. _ Verification - 12

e A e § MNMotification 1y -1\
' dtd Z0.82.90 R

- Annesure~TI1 Letter dtd

‘ : 25,802,958 - e — 13
S Armexure-111 - Letter did :

‘ 11.835.99
6. Anresure-IV Tmpugned arder
- et 13.@2.2%52

FOR USE IN TRIBLUNAL S OFFICE R Snrr i )~
i. Date of filing ] Braundem A~ v a3 -

& Rate of registration

u

RN Fegistration Mo.
REGISTRAR.

Contd. . ..., [/ =

V-3 02 .
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TN THE CERNTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI
CBEMCH AT GUWAHATIT

ORIGINAL AFFLICATION Nm"mmgb&LW“mF pelvi 1
' EETWFEEN

Shri L Appat DSwamy,
son of late L.AJNaidu, o~
presently working as Divisional Accountant,
Office of the Executive Engineer,
FoW.D. Yemcha, West Siang District,
Arunachal Fradesh.
— BPPLTCANT .
~ersus- :
i. CUmion of India
represented by the Secretry,
Comptroller & Auditor General of India,
Bahadur Shah Zaffar Road,
Indraprastha MHead FPost Office,
New Delhi—11@8 282,

2. The Government of Arunachal Fradesh,
represented by the Commissioner & Secretsry
Fublic Health Engineering Department,
Ttanagar, Arunachal Fradesh.

e The Comtroller & fuditor General of Iﬁdia;
Rahadur Shah Zaffar Road,

Indraprastha Head Fost O0ffice,
Mew Delhi-~11@ BG3Z.

4, The fAccountant Generai{ﬁ&ﬁ),
Shillong, Meghalaya.

S The Chief Engineesr (Ei),
Fa.W.D.y Ttanagar.

b The Chief Engineer,
Fublic Health Engineesring Division,
runachal Fradesh, Itangse.

7. The Senior Deputy Accountant Gernesal (Admr)
Office of the Accountant General {(AXED),
Meghalaye etc., Shillong. ‘

o, The Senicr Deputy Accountant General,

Office of the Accountant General,
Meghalaya etc., Shillong.

Contd.aee.n pi-
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7. The Director of Accounts,
Government of Arunachal Fradesh)
Mahalagur, Arunachal Pradesh,

ia, Executive Engineer, .
Fublic Health Engineering Division,

Ehonsa, District Tirap, Arunachal FPradesh.

... RESFONDENTS.

DETAILS OF THE AFPLICATION

o

1. Farticulars of the order against which the

application is made s

This -application is made egeinst the Order
issued under Memo Mo DA Cell/Z22-46/92--95/2000-@L/
Val. 11/ ‘1177~83 dated 13.,02.20082 ilssupd by the
Respondent Nold4 and 7, by which the applicant' is
Fehatfiatad to -his parent department r.e. Respoprd-

ent Mo.l1d. *

o

e Jurisdiction 3 -

: The applicant declares that this Hon'ble
Tribunal has got jurisdiction to adiudicate the
matter in regard to which this application is made.

-

. Limitation :

The applicant further declares that this
application is well within the pericd of limitation
~r

prescribed under Section 21 of the Administrative

Tribunal Act, 1985, .

4.1 The applicant is & citizen of India and

az  such is entitled to all the rights  and  privi-

Contdesee. pi=
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Giliaran T

Comstitution  of Indis

appeared,

id mwamination and fiie

mams appearetd at Serial Mo, l7 fhe Notifica-

]

tior Noloo

- 7.

clatecd

£ copy of bt

et ﬂhﬂ marked as

ia annedad
ANNEXURE-T .

That vour bumble applicant in

ciroulayr mads by the

af Division
cant  madse an application through  propers  ohanned

suibatdon for  the

post of b
ni.d ., The pmndwr+ Forwardsd bhe

prlication to  the officer  of the

1

_‘..
bt
i
Hi

Mo.8 for considering his

%

L e L FE

Eowbohe o w o v o s

Ghillong  the

(]
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A copy of the letter dated 22.82.98 is

1

annexed hereto and marked as ANNEXURE-II.

4.4 That ‘vour husble applicant

f
i
3

&

.
—/

conseauently  the applicant was selected for the

pOd&t of Divisional Accountant (on deputation basis)

“in the pay scale of | Re, S00E-150-80007/- in  the

canbined  cadre of Divisional ﬁ'cmunhani under  the

atministrative contral of the Office aof the Hg-

countant General (ARE), Meghalaya etoc., 8hillong

.

and the applicant who was at the relevant time

wmrkigm in the wffice af the Execubtive Enginesr,-

Roing, F.W.D., Arunachal pradesh was posted .on

deputation as Divisional Accountant in the office

-

af the L”@Lutlvm Enginesr, Kalaktang FWD Diviesion

vide letter No.EQ.No.DA.Cell/232 dated 11.83.97
issued hy the Respondent No.4. By the said letter
dated 11.@8%.99 the applicant was dirgcted to  Jjoin

the aforesaid ﬂ@@i within 38 days from the date of

igsue  of  the order. Accordingly, the petitioner

Joined the post within the specified time. It may

e stated that initially the pericd of deputation

was for one  year from the date of Jjoining the

‘"%x

office. Subsequently, the period of deputatlon wWas

extended from time to tim&'amﬂ the applicant was

i

ransferred and posted at di farnt places as  Divi-
sional Accountant and is at present posted as such

i the office aof the Ei gl cutive Enginesr, Khonsa,

Py
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PHE Division,

A copy of the lmtt@} dated 11.03.99 ié

annexed hereto and marked as ANNEXURE ~III.

] That vyour applicant Et-gsn that by row

thes applicant.haﬁ put in\éhaut 32 years of service

' and has mﬁly 3 oysars Of.ﬁEFViQE left to fﬁtiré i om

QEfyiaan However, the petitioner’s term of debuta?

tion having been last extended upto 28.02.2007 the

Respondent No.4 vide ite letter issued under  Memo.

T_NuuDu Pti/hnmdhf””wv e tlning @lfVQI,II/il??MQE dated

ﬁhnhﬁmﬁ to the respective E“&Lutlv&' Engineers

directed that the applicant snd some others are

FEﬁatr}af@q to. their regpective parent department

and  as ﬁﬁch may be released aacmrdiﬁgly. The name

of the applicant appeared atrﬁﬁriaf Mo.1. Hawever;

it may b@ stated that the applicant has not  besn

released and has not handed mv&f;his cha}g@ as  yetl

ard  the petitidnﬁr iz still working as Divisional

Grcountant on d@putatiqﬁ in the office of the
R@ggomdéﬁt Mo, 1@,

- A copy of the letter dated 13.0 MnLWQ'

wﬁich is impugred in this application is

annexed hereto and marked as ANNEXURE—IV.

4.4 That vyour appleciant states that at  the

time  when  the matter TPQMFULHQ transfer of the

,cadre  of ﬁivigimnai Accountant to ﬁh& State of

Arunachal  pradesh was under consideration of the

CJ o wne 3
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&mv@rnm@rf of  Arunachal Pradﬁéh, the Respondent
No.2, vide letter No. DA/TRY/15.99 dat@d'lﬁumijﬁwﬁﬁ
issued to vthﬁ Respondent No. 4 had conveyed  its
proposal to take over those persons who are willing
o oﬁt to be transferred to the State of ﬁruna@hal
Fradesh., But while issuing the impugned order of
Crepatriation,  the applicant was not consulted and
all of a ﬁmddéﬁ the impugned was isued directin fm
release the applicant immédiatﬁly; Tt may be stated
.that till date the applicaﬁt_hag not  been  served
cwith the impugned order., The appiicant on eming to
learn of such ﬁn order having been issued obtained
a copy of the arder.,

Aocopy of the letter dated 17.01.7000.is
annexed hereto and marked ss ANNEXURE=Y
4"? That the applicant states that the
Respondents  have -acted arbitrarily in issuing the
impugned crder dated 13.07.2007 without consulting
and  giving . notice to the %pplicaﬁt and that  too

when  the applicant has a very  short period of

service left to retire.

4.4 That the applicant ﬁtaﬁEE that ﬁimilaPIQ
situated persons had appr;achﬁd this Hon ' ble TFiwa
nal énd'thi% Hmn’bl&_Tribumal‘haﬁ been plessed to
,graﬁtﬁth@m T rgli@f o sy ed fﬁru The humble appli-
cant prayz'for a similar relfﬁfu

Copies of two orders  passed |

)
we

¢ thiﬁ

Cmmtdn;u... s

-

N
o)
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Hon'ble Tribunal are anneded hereto and

marked as ANNEXURE-VI & Viirespectively.

G, Grounds for relief with legal provisions @

G.1 For that the impugned éarder dated

FL0E2.2082 is vielative of the principles of natu-

ral justice.

.
[

Sa2 For that  the impugned order cdated

-

13.@82.2002 is viclative of Articles 14 and 16 ©

the Constitution of India.

S5 me that the letter dated Z.81.2008

(Annexure-V) having conveyed its proposal to take

over only those persons who are willing to  be

transferred to the State of Arunachal Fradesh, the
-y

impugned  order  dated 13.82.2002 is invonsistent

with the said letter dated 13.01.20008 taking the

applicant  in  surprise and as  such the impugned

Circlear dated 13.02.700% is liabhle to be @ set aside

and gquashed.

G4 _ For that the applicant having ornly 3
yaears of service left to retire, ﬁhe éppiiﬁaﬁt
would not 1ikw to edercise his mﬁtioﬁ'tﬁ byen tranam
ferred to  the paren department and ?he. impugred
order  dated 13,.02.70037 ﬁaving beern issusd incon-

sistent with. the letter dated 12.81.28660, the

impugned order dated 1%3.02.2007 ic liable to be set

aside and quashed.

Contd...ee. pf-
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G0 Fe that _thé impugﬁ@d order dated
153.02.2082 is vielative af equity and good  con-
weience anc &s such liable to be interfered with.

Gty For that it-is a fit éaﬁ@_ where {the
Hom’bla Tribunal can intervene i the interest af

. ’

justice.

& Details of remedies eshausted s

The applicant begs fm state that he has
exhausted 'all Femscdies availabiﬁ to him and  there
is no other altermative rém@dy thar to  approach
this Hon' ble Tribunal by way of filing thie appli-

cation.,

wefore any other Court s

.Th@ applicant further negs to declare
that he has not previcously filed any writ petition,
application  or suit b@fmré any court or &uthmriﬁy“
o any other Berch of thé Hon ble Tgihuﬁal regard-

~ .
i%g the gwimvaﬁce‘far which this application brae
been .made nor they are b@nding befmwe‘any ang  of
them.

. : Relief sought for

Under the fact and circumstances, the

i

applicant prays that the instant application  bhe

Contd.we.e. pr~

)

/

N

/

Appe



applicant as Divisional fAccountant.

r1@7

admitted, records be called for and after hearing
the parties on cause or causes that may be shown
and/or perusal of the records be further pleased to

grant following reliefs

H.1 Or e mayokindly e passed directing the

respondents to cancel/ withdraw / review the order

dssued  under Memo No. DO Cel1fﬁ£~4&/92“9$!2@@@~@1f

Vol 11/ 1177-82dated 13.02.20072 (Annedure-I1V)

& Direct the respondents to absorb  the

2 I To direct the Weépmﬁdehtg s that the

aﬁglicanﬁ gets complete justice.

Ce.4 Cost of the application.

8.5 Frvy  other relief /reliefs to which Lhe
applicant is entitled to under the facts and cir-
cumstances of the case and as may he deemed fit-énd
prdp@rn

@, Interim order prved for

Feriding disposal of fhiﬁ application,
the applicant prays that the impugned order issued
under Memo No.DA Cell/32-46/92~97%/2000~01/ UQI;II/
11??~83.dat@d 15.@2. 2002 (Armeiuwrs-—IV) be ﬁtayaé

!

1@. Application is filed through ﬁdvocat@fﬁ

%

Contdesune. p/-
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) 11,‘ : Farticulars af IF0

(i) Desyll. no. - BUMILF

{ii) Date of issue - - 3-D2

(iii)issued from ~ PG & 5369‘ -
Ci

(iv}) Payable at bﬂuﬁhﬂtlu
12. List of Annexures : As stated in Index.

Verification ....

Comvtd...... [/ -



.
}
g".."’
‘M
n
T~
;x’"“l
i
1o
=z

Iy Shri L.Appat Swami,son of late LA Naidu,
;g@d about &5 Years, presently working ss Divieion-—
al  Accountant, Office of the Executive Engineer,
FoW. D, khﬁ:sa » West Siang RBistrict, Arunachal
Fradesh e heraety solemrly affirm and wEir Lty that

the statements made in paragraphs § | luqalﬁl *-‘ﬁgﬁ-S‘

gq/ &-73 LAY are trus to my knowledge, those made in

paragraphs Ab el A, g beirng matters

of record are true to my information derived thero-

from and the rest are iy humble submissions before

D5

this Hon'ble Tribunal amdvI have not suppressed ary

material facte of the case.

Arid I'ﬁigm this verification on this the

. WmLLﬂlJm«/ of March, 2002 at Guwahati.
L. A?POJ Swa\m)
H F F I.‘:'. E ’:: !“1 M. RA

~n

Contd..eeae, [rs -
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{' . OFFICE OF THE LCCOUNTANT GRILIAL U\unjwvl AGOAN, DG LA YA
t , - ' I\RUI;.‘I\CH:I\L PRRDESIT & 1I80PAM :5H ILLONG
i: ' No. Co-ord/5~3/89-90/3885? Pated Shillong 20.7.00
': . e e ' \
% U ,NO'_H.!‘_T.::.':jJow
¥ ‘The following of the candicdates, who anpod red Cor
; +the Tinal'Accounts Sxaminatien for I.cupachal Proadest Govt.
& employees held in jahunry,IOQU are declared to h-wva Mo
. Lhe examination.
| .
, , 8l.Mo. Name * dndex vo,
i .
1. Shri C.h. Manhay Ap /i
{ 2. Shrd €Ty Loungchot . hv/2
! 3. Shri Tﬁri Miga AP/
: 4. ‘Shri Dorjee Phuntso hp/a
5. Shri S, Chakraborty . hp/s
6. Shri Koj Tani ., Av/6
7. Shri Tasop Kiolu ' . hAr/g
8. Shri Someer fiigie ' , b0
‘9. Shri Dorgo Tara - ~T /10
. 1o, Shri B. Gogot ' Ar/1d
1. Shri S. handa A /12
' 12, Shri Sanjoy Chakraborty - ‘hP/13
13. Shri P.C. Rorthakur INRY
! R Shrd D, Chakrabos Ly ' LG
; 15. Shri Kutpil Pertin hP/16
; 16..  Shrel M?in@l Bagak INVAN
! AT ShES L Appd S Ap/LE
) 18, Shri $.(. Daty ~P/20
L 19, Surd M.3. moen . P/71
20. Shri Chow Wingkhom Lohan 1P /22
' 21, Shri nbang Doraﬁq ' : HD/23
22. Shri Chow Ming tioungkaig /24
X .23, . smt “Sakuntala Ering ip/25
' 20, Shri §. Samman LP/26
{ 25, Shri 8. Goaunpy, hbysny
i ' 26. Shrd P. Hasarika /29
! - 27, Shrd Ra€. Upndhayn hh/34
|
S/~ hudit Officer.
&

..B/2
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S Tkemo No. DA/Bstt/27/89 Pato! Babarlaoun, thoe 27.3.90

T < . .

b S ST, .

et Copy florwarded fo)f infiormstion and necessary

ot action to the

N .i."' w."-'-‘-\ .

ﬂg;ﬁﬂﬁ’”A“]@ilf.TheiDeputy Secretnry (Gn), Covt of hrunsehn)

Covradesh, Ttanogor,

i

gt 1 . . . . . A ' :
gﬁ‘ﬁ?.'. . 2. The Deputy Cammiss loners, Fuago Aanorijo/Measivhat)
R . cKhonsa /Changlang /Tezu/Seppa vl inind.

'1"|‘ ~ N i e ¢ . Y N " TT

st 3. The Chief Engineer, PWD, Zono-I & II, ltanocar.
‘%‘4“;‘\.?:' o . . . . . l'

G e 4. The Chief Enginear, RWD, Itanagar.

TR . ' ’

i, L 9 B, Tha Director of Industries, ltoapagnr,
Co g

"fpﬁf": 6. The General Manager, State Trapsport Dops vhment,

{n"‘ ; Naharlagun.

PR .

! - 7+ The Dlroctor of LU & Vety, .0, Dol laang.

P ' 8. The Dircctor of Rural Revelepment, 2.0, Itoneg .

8. The Dy. Director of Supnly & Transpert, Fohanhoiri.

_ 10. The Virector of hgriculture, i..'., Hoharlogon,
s . ) ' )
; S M The Bxecutive EBncineer, Dloandng Disiisnion, g

Cilrcle, M.D, Nupa.

*12. The Executive Engincer, Chanclang Divicion, D, 00

- t

13. The Superintendinqg Engineer,'dhirurnnr Cirelao,
PWD, Jadirompur - 792 121,

e P T, g et Y

et T

14. The Executive Enainesr, Lonading, T, Lenagdisag=706 631

hv//QS. ALl tha tradnees (hy nome onpeer i)

7z {

’ i
o .
(*'\.C‘JM\ , ( H.¥. Sonl )
5 ’

ool O ooy,

N . @3(‘)-3" ) Lirectorate of hecoonts,

‘ {\)’Q Amuy‘“ : Hohe e aune,

A

e
7
9
=
g0

QO
<,
&
2 ,
K
v
&

P Toka ettt TN
.

L e e ot T T



S a1 Samcnd g‘;:",_ﬁﬂ,‘j,‘;,-‘,gvy_-_.._:‘ g o Aot 35 |+ Rty Ll dpie atae Rl LS e

- 15 — -
_ANNtXuﬁEtﬂ

S

auﬁnf44 ~ GOVERNMENT OF  ARUNACHAL PRADESH
Retlh FPUBLIC YWORKS BEP/RTHENT

LA I

GRAM 1 CHIEFWORKE Office §£Aﬁhe.Chiaf En'ine@r
. PHONE 13 212‘&27 Eestern Z(me, _ PWD;APQ %t&nﬁ@r

" NOCEAP(EZ) /Ew . 9 .
o ,P(gz)/E 11/6/?74945?%{3-7F%ﬁ5 Dated, ;72 [2/9§fﬁ BAEE

R A

J'fPf o
elefe
= PR S

"“.ZThe-San&iﬁiAqéé&ntajotfgcar,.

. I/C DoA, Cell,e o
0/0 Accountseneral (AE)
Mafghalaya.gxc?ig; S

Sh lﬁél& 3,, R

%

‘3‘~Sub:m_ - Invitation of appiioatlan for the
R Accountant or Deputation,

7 Refie | Your oiroular NO,DA,GeXL/249/97~98/ Vole XX /248, - i
o dated, 2061098e.cn LR
Sir, o |

v

' ' - S M,
S With reference to: your above quoted ciroular an-applicate
.=lon ‘alongwith its emclesuras reccived from Sri Lo 2p 21 Swamiy” VLT8G
2+ Of Rolng PW Division, AP, in preseribed Proforms duby kdlied . im Lor iy
2w the post of Divisional Accountant is forwerded harwwi% Wthe recomme.
S -mandation for oonsideration’apphintment as D.A on deputation, i
T AT - I% A8 certified that there 45 no court cas [ Aisoipliary /"

fti,aotion’pending or contemplated against the officlal aa{?écorﬁ of .4
p this'orf$ce ia concerhed, a ‘ ~. g

)

. Emcloi~ One application ona- . - . ST TR
pasd i oo copy:of-cartificate . . T, e
2P feeen & ongcopy of Notdfde 0 ¢ , , S

o =cation NO.Co-one/8«3/ . : . : L
/89+90/3885 dated.20.2.90° | | | B

Yourta faithfully,

( M. Bageht )
. Engineer Officer, R
o Chief Engineer (EZ) il

:v."..,- . .

BRI ‘

‘#“ 'wa f - ) ;T'v' . ‘ | “'YEW”

. NOJCEAP(EZ)/E~I1/6/97/ ) 2009, ~0. 45 Datod. -2 /2/98..

.o Copy tote & o , “““f““f“"“ |

‘nr“%rﬁ:,q, ‘. The Executive Engineer, Roing PW Division, Roing

Vi o T Dibang Yalley, AP, for informetion with reference to
S TES T pie letter NOJRD/E~16/97-98/2194-95, deted. 9.2.98.

e

Srd L.Appal Swami, UDC, 0/0 Executive Enginaer,goingf <o
/\/\ .

( ¥. Dégechi )

Younal imen e MNEPL e
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OFFICE O 11y NCCOUNTAR Y Grngo g CVWEE) MEGHALAY A 11 g HELONG

¢

No.yaA C(‘H/).~!6/92-9J/2()l)0.(JI/\'«)H.f/l 7 o I,

Al

LooThe Fxecutive ¢ 1‘"in<~u Nitonsa 111, k. Division, Khonga, ,\nlmrl' U Iadesdy,

2 The Exeentlye Engineer, Aong Tleeteienl Dy M'm Moag, Ay achal Craebeany,

| Tl‘(‘ I Xeratfee I nelneey,, !mm Fdeetrien Ua ton (Pawe) Vienge A, SURISERTE AP
4 e g \"cu(hul neloeee, lul U Livision 13y, A0g runaelng [ ey,

Sub. cha(ri:x:inn oI Divisiona) Accountant (o, deputatipiy.

.‘)!l',

Uhe l'uH wliny D‘V'Slona‘ Aceot, nmnt unler {4 AL SININHEPRY e Cluntey) AR TR

Lreneend (A& Meph, alnya v, cShillong, aee Vet (o i respeetiy e Pty iiunumu(-nl o

Hie duady nofed nulngt o wh, Hu\ May e pele. e 1((mmmvt\ v

Farther, Db edfey from Heie dutey by o DO e o ey g ey iy
directed g repart fo tuegy DHECNE ety o ey, 'hru 'I m n{ lllf Ay he mmnnmi
to (hxu)tluc | N :

'\'l \H))(S ' ' I ')i\h;’(.,p ! Vit “f} ‘|
N G e g
L. \mm!u\‘nm\ y 1), A, ’ Oéo 1. \ccml\cl n"hTux J\Jmnx-l e IHHH t

, M \l(m"”“”“ U ) B I, Dividie, . AR LE AT, N - ':

2. . l. Hn‘(mw DA oo (),'n s "'(i::- o vu SN | 282,200 ;
Ll(pufnllon e J_Icctucnl RO Iuon SR __J e .

3 Tanvg lwr D, Ao | O/ Execuniy ¢ Engineer, \hmp,- “/.})'.Z.ZU(’? !
h___l c..'mumu-\u : .‘[Iwmc.sl IRH -_won (“_.:.' N e o : _.r
l)thimin nis \ R')\ DT’ POy l»:"T'T mrinesy 18 0 P24 22002 :
Fndepagtagiog Divising ‘\'H“" ,l :

\("hm Uy o ‘n DAGY. Admuy's grdey dated 17,014 a2 uN I file No,gya
Ceilrd- 07 001240004, Vol iy, '

WDy A cconn ang s SEnE g Wmn)
\[tm() l\n I)\( 2246192 037200y AN “/1]77 L2

) 2 6.
Cops turwng dod {o '

LThe Chier g upmcu IRARE Nisicn, op Hiachal s ‘I‘('“fl Tan; R,
2 The Chief 1y ngineer, Power Nivigio. S rrnnghn) p Fiddesh, I AIRBETS
3o The Qlier e ngieer, 117 CODivision Artely; nll rdesh, Ty,
4 e .mr t aneeried, '
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ANNE XURE TV
OFFICE OF THE ACCOUNTANT GENERAL (ALE) MEGHALAYAS
| SHILLONG

DA Call/2-44/@2-9%/2000~01 /Yol I11/1176 Dated
- To
L. 7 The Executive Engineer, Khonsa PHE Divﬁaian,
Fhonsa, Arunachal Pradesh,
N TheExecutive Emgimégr, Along Electrical
Rivision, Along, Arurachal Pradesh.
F. 0 The Executive Erngineer, Along Electrical
Division(Fower), Along,Arunachal FPradesh
4. The Execotive Enginesr, I & FO Division,
Raing, ﬁwuﬁachal Fradesh.
Sub ¢ Repartriation of ﬁivi%ional weountant  (on
Tdeputation)
Bir,
The Following Divisional ﬁcamumt&nf under the
admministrative control of Accountant General (A&E)
Meghalaya etc. Shillong are repartiated to their
respective  parent department on  the date notes
against dach. They may be‘raiwaamd accordingly.

Further, on being relieved from their dutiss

an or before the mentioned date they may be directd

to  report to their parent department immediately.
Their date of release may be intimated to this

affice.

Contd...oon. p/-



o Arsntn
-

I

(147

élnNm. Name ) Division Date of
, coampletion
1. Luﬁppat~8wamy,ﬁé G/ Execetive 28.82.2082
orn deputation | Emgihmﬁrsﬂhwnéa
FHE Divisign.
o LuDhatéﬁgﬁDﬁ /0 Executive 28.82.2802
0on députatimn Engim@f, Along
Electrical Division. '

. Leve RHoa, DA . /o Executive Eng  28.62.2002

aly d@putatimni ineer, Along Elec
tirical DiVﬁ{me&r)
4, Q&bh@braté oy 7
DA on deputation /¢ Executive Engineer
. I&?C Divieion, 2882, 20682
Reoing. ‘

Authority @0 8r.  DAF(Admn) ‘s order dét@d
t7.a1.82 at F/28N  in file No.DA Cell/2-46/7%-
P/ 200D /Vel LT,

8d /-
Sr.Dy"ﬁccmuntanf General {Admn)
Mﬁmﬁ Ma. DA Cell/22-44/92-97%/200@-01 /Vol . 11/1177-82
Dtd  13.02.7002
Copy forwarded to 3 7
1. The Chief Engineer FHE Division, ﬁrunachél

Fradesh, [tanagar.
K 3

- 0 o ou # e o own E

Cortdee .. ped -
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- GOVERNMENT Of ARUNACHAL PRADESTI
. Nooé/”?y//ﬁ’ 97 . ~ Dated, the. /278 Zan 2000
\
To,
The Accountant General (A&E), ,
-Arunachal Pradesh,McghaIaya, étc.,
Shillong - 793 00j.
Sub : Transfer of the Cadre of Divislonal Accounts
~ Officer / Divisionpl Accountants to the State of
Arunachal Pradesh - regarding. *
Sir, -

~ deputation will b

*Qi ANNVEv RS- T

y v

It was under active consideration of the Government
of Arunachal Pradesh for somelime to take over the Cadre of the

Divisional Accounts Officers / Divisional Accountm}ts of the Works
Department totaling 91 ( Ninety one ) posts from (he existing
combined cadre being controlled by you. Now, the Government of
_ Arunachal Pradesh has decided to take over the above said Cadre under

the direct control of the Director of Accounts & Treasuries, Govt. of
Anunachal Pradesh, with immediate effect, g

o~

Persons those who are bome on regular basis in the
cadre and opt to come over to Arunachal Pradesh state Cadre, will be

taken over on status quo subject to acceptance of the state G
Itis.also decided that heneefotl no fresh Divisional Acc

¢ entertained. Cases of those who
deputation and serving in this state

“their future continuation cven afler.
deputation. .

ountant(s) on
are presently on
shall be examined at this end for

Iris, therefore, requested to tnke
your leve! 50 that the process of the transfer of the C
willing personnel can be completed immediately.

necessary action at
adre along with the

Formal notification is under issne and shall be
communicated in dye course, '

Yours faithfully,

(Y. ?\142‘3113 - v
Bircctor of Accounts & Treasuries
& Ex-Officio Dy. Secy. ( Finance ),
Govt. of Arunachal Pradesh, =
NAHARLAGUN. ’

completion of the existing term of

YN

-
. -
< v, . )

Gram : ARUNACCOUNTS
- Phone :M400( (O;

82637 (R)

Director of Accounts & Treasuries
Naharlagun-791 110

...........
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i , BN ‘ j . /. >
; CERTRAL AQMINISTRATIVE TRIBUNAL v
. "* GAUHATI BENCHM, -
BehsliCo 14172000 Y
ToMurtem .ooooaoeAPPliOﬁnt n/
Lol S :

UetyTok OFe,
Mre Go SaXMa, Mo Ge Saxrma and Mre.fleDoke fer the applicat e
Mre Ao 28l Ray, Sr.CGSC fer the Raspensants,
~'_ I.J{‘easnﬁv-
The Hen'bla Justice D.HeChoushury, VeCa
The Hon'ble Sh:i KoKoSharmg, Mawhar(A)

T T

" 20.8.2001 ' The present applicant is also a p/e;son
) . ' simifarly situated -with those whose cases were
E . ' L decided by this Bench in 0.A.Nos.200 (T) to

208 (T) of 2001, disposed of on 22.6:2001.

Upon hearing Mr G. Sarma, learned
counsel for the vapplicant and Mr A. Deb Roy,
Jearned Sr.. C.G.S.C., we order that-this applicant
shall g:tlsb'v get similar benefit as was granted
to thg{ ‘,‘ai)p]icants of the aforementioned O.A.s.
- JIn  the ]iight% of the observations made in
paragraphs 4 and 5 of the order dated. 22.6.2001
"lin the ‘aforementioned O.A.s, this application
-‘stands disposed. Needless to state that it would
be opeﬁ for, the apblicant to -move the Bench
ONthe (5840 v’

hereinafter, if such occasion arises.
A

No order as to costs.

54/ VICE CHAIRMAN
sd/MEMBER (Adm)
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lf \*i'EENTRAL ADMINISTRATIVE TRIBUNAL, GUUAHATI BENCH

- aAn A NNEXY RE-"NT

e

E}XK

)

Original Application NOb.FrON 200(T) ‘to 208(T) of 2001 .

Cate of Order : This is the 22nd Day of Juna, 2001,

{7 HON'BLE ME, JUSTICE R.R.K. TRIVEDX, VICE CHATRMAN.
e HON'BLE MR, K.K. SHARMA, ADMINISTRATIVE MEMBER.

0.A+N0,200/2001(T) (4n C.R.6037/98):

R. Prathapan v oo oo Applicant.
By Advocate Mr.B.K.Sharma & Mr,P.K.Tiuari,
- Vs -

State oF-Awhgcha‘I TPradesh & 018 o, Reapondénts.
By Nrbeocupathgk,aAddl;C¢G:Sbgo

0.AoN0,201/2001(T) (in W,P.(c)1117/2000 3

Shri Habung Lalin o« o @ applicantc
‘8y Advocate Mr, Tagla Nich'i '
. . t
- US - ) .
Union of Indin & Ors, e e e héz)pon'dmn‘ta.

Me.0,CoPathak, Addl.CuG.3.C,

oA, No,202/2001(T) (in W.P.(c)374/2000
Sri KQ.%hab Chandrs Das o o » Apphcant.

By Advocate Mr.Amitava Roy & Mr.8.Dutta
v Vg =

:SJtat:mioﬁ Arunachal Pradesh & Ors | Respondents,
i mrl Aooeb ROY, Sr.CoGQS’Co ' ‘
04AeNo+203/2001(T) (4n W, Pa(c)257/2000)3

Sri Gamboh Hagoy : « « .  Applicant.
BY ﬂdubcata N’r.mehmnda & mroSoDU tta

- g -

EhThe State of Aninachel Pradesh & Qrs, Re:pondents.
" Mro8.C.Pathaic, AUdL.C.G.S.Ea -

0.A.204/2001(T) (in W.P.(c)373/2000)
"Shri Rathindra Kumar Dab o o e Applicant,
By Advocate Mr.Amitava Roy & Mr.5.0utta |
o Y3 «
‘ﬂh-alﬁit&‘te-‘dﬁiﬁ sinsohal Pradashes +0rs, RBSpoNdents,

Mr. A, Dsb ROY, Sr.C.G.S.C,

{, .,;.._..‘. . --"‘"I' &2 . Contd oe 2

X

%
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\\¥. o8
0.A.205/2001(T) (in W.P.{(c} 376/2000) 3

Shri Utpal Mahanta ¢ v e
By Advocate Mr.h.Roy & Mr.5.0utta

The.Statetafidungehal Pradesh &,0rs, o
Mre B.080 Roy, STeCeGaSeCo

0.h.206/2001(T) (in WeP,(€) 496/2000) 3
Hage Mubi Tada o o o

W e T
;2\* -
- 2 - -

Applicante

: Respondents.

Applicant,.

By Advocata Mr.A.Roy, M:.N Chanda & Mr,S.0utte

- Us =

Union of India & Ors. « o o
l'mr.AqDeb ROY, SQ.C‘G'SQC.

AGfA ,207/2001(T) (in W. P.(c)B?é/ZOUO) $
Nalay Bhushan Dey . v e e

rBy.Advocate Mr.B8.C.08s & Mr.S.Dutte

i
e Ry e ﬁ“; w Jg =
R ‘%“
Y e
Npyeres % Union of India & Ors. o e o
Mrehe DOb Roy, SreCoGade Ce ' ;

0.ALN0.208/2001(T) (in W p, (<) 375/2000)

20

Shri Hags Tamin .« o e

Respondénts.

Applicant,

Respondants{

Applicant,

By Advocate Mr.A.Roy, Mr.N.Chanda & Mre.S.0utta.

- Vs =
The State of Arunachal pradosh & 0I8. o «

Nr.ﬂ.ﬂeb Roy,'sr.C.GnS.C.

QROER

R, ReK o TRIVED]L 3 (ViBa)  k

Raspandants.

We have heird M. Mo Chanda for the applicants

énd fMxefe ow Roy, Jlaarned 651.C.Ge5,Ce for the rospondents.

2. in all the aforesaid O A.s the questions of lau;uma,%

\h\M\vyea\h

\fre similar and they can be disposed of by a common

o

C()ntd. . 3

s
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ordar, ageinat which loarned counsal for the parties

have no objoection,

3.

The applicants of the présent 0.A.s are serving

in different capacities under the State of Arunechal

Pradash, Tha applicants are serving on the basis of

deputation, Thsy are mainly fnvolved uith Divisional

7 , o M@ 4 _
Accountant in the orgaﬁisatiOn/saﬂ}edministratime con=

s

trol of Accountant General (A&E),Arunachal Pradesh and

Meghalaya, After expiry of the paeriod of deputation/'

o>
orde@fﬁave been passed for repatriation to their original

department., Agrieved by the order of repatriation the

applicahts{ganNfiled the Writ Patitions in High Court,

which have bsen transferred to thks Tribunal,

4,

Learned counsel for the applicant has submitted

that by order dated 151121999, the Government of Arunachal .

Pradesh has extended the period of deputation for a

period of tuo years from the date of axpiry of their

present respective tenur@&in the {interest of pubiic

service, The operetive part of the order reade as under g

L4

"The Govt, of Arunachal Pradesh is of the
vieu that requitment and posting of the DAQ/DAS
for 38 working Divisions of PUD may not be done
at this stage, sinco: fFinel decision of the

~ Govt. is still awaited, The serving Divisional

Rccountants in the works Deptts on deputation
basis may be allowed extension far a further
period of tuo years from the date af expiry of
their present respective tenure in the interest
of public service, This will provide succour

to the poor financial position of the state
prevailing at the present time, This arrange-
mant is proposed till view of the Stats Govt,
in final shape could be put foruard to yaur
esteom office,"

Thus thelperjod of expiry stands extended by order dated 15th -

Nov'99 from the date of explry. In the meantime the State

of Arunachal Pradesh has taken %»dacision to absarve the

.
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deputationist applicantsg in the State Cadre by order
dated 12«1-2001, copy of uhich has been filed as

Annexure«9, The lettsr is being reproduced bslow:

"To,
The Accountant Genaral(A&E)
Arunachal Pradegh, Meghalaya, etc.,
Shillong=793 001.
Subs Transfer of the Cadre of Divisional
Accounts Officer/Civisional Accountants
to the State of Arunachal Pradesh -
regarding.

sir,

to take over the Cadre of the Oivisional

Accounts Officers / Divisional Accountants of
of the Works Depattment totallhgi 91 (Ninety ond
posts From the existing combined cadre being

controlled by you, Nou, the Government of

q ¥ \Ut,.t,’j Mg, d )
;g”ﬁﬁw“ g ¥ A runachal Pradesh has decided to take over ths
‘ above said Cadre under the direct control of

)

:?‘{'&wﬂ pe . L\,:.
o ',fﬁﬁ % the Oirector of Accounts & Treasuries, Govt,
N % af Arunachel Pradesh, uith immediate effect,
i :
.QQQ : Persons those who are borne on regular
Y basie in the cadre and opt to come over to
A PR Arunachal Pradesh state Cadre, will be taken
- gver on status quo subject to acceptence of
g the state Government, It is also dieided that
R hanceforth no fresh Divisional Accountant(s)

on deputation will be entertsineds. Cases of

those who are pressently on deputation and

s8rving in this state shall be sxamined at this
end for their fukure contimuation even aftar
completion of tha existing term of deputation.

It is, therefore, requested to take
necessary action at your level so that the

process of the transfer of the Cadre along with
the willing personnel cen be completed imme-

diﬂt(ily-

Formal notli fication is under issue and

shall be communicated in duse course,

Yours faithfully,

(Y M mgu)

Dirsctor of Accounts & 'Treasuries

& Ex~0fficio'Oy.becy.(Finance ),
Govt. of Arunachal Pradesh,
NAHARLAGUN . »

Tontde, 5

It was under éctivo consideration of the
Govermment of Araonachal Pradesh for somstime

Lo
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Se ~ As the State Gouernment has extendad the period

taken a declsion to abasorve

of deputation and further has
tad 12-1-2001,

n the Gtate Cadre by ordnr da
t to be dac;ded by this

ghetapplicants i

in our obinion, nothing is lef

'Tribuhal {n thase 0.A.s, The ordar oF repatriation impugned

S —-’,a)’.)n—\
iiﬁﬁgkiéeakby order dated 15-11=1999,

in thesse 0.A.s stands
EWaN
filedk\ Annaxure—T.

. The applications are acco rdingly, -disposed of.

It is mada clear that if changse in the prasent'situation

)/L\wu‘ Vo & .
arisas, it bsjopen to the applicants to approach this

Tribunal,
bhe no ordar\aJ to costse

There shull, housvel,

sd/ VICE CHAIRMAN .
5d/MEMBER (Adm)
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